
BEFORE THE NATIONAL GREEN TRIBUNAL

WESTERN ZONE BENCH, PUNE

Original Application No.28 12024(W Z)

(Earlier Original Apptication No.79 612023)

(News item titled "Nine workers killed in blast in an explosive factory

near Nagpur " appearing in The Hindu Bureau dated 1811212023)

Affidavit in Reply of Maharashtra Pollution Control Board in

Compliance of the order dated 191212024 passed by this Hon'ble

Tribunal.

I, Rajendra ljttam Patil, Age-adult , Occupation -Seruice , the

Sub Regional Officer of the Maharashtra Poilution Control Board at

Nagpur-I, having my office address at 5th Floor, Udyog Bhawan, Civil

Lines, Nagpur-44O 001, do hereby state on solemn affirmation as

under:-

I have perused the papers and proceedings in the above matter. I

am conversant with the facts of the case and am able to depose

the same. I am filing the said Affidavit in Reply in compliance

of the Order dated lglzlzlz|passed by this Hon'ble Tribunal'

I say and submit that the Hon'ble National Green Tribunal,

Principal Bench at New Delhi has taken Suo Moto cognizance in

original Application No.28 12024 (WZ) (Earlier original
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Application No.79612023) regarding News item titled *),.., -

workers killed in blast in an explosive factory near Nagpur

appearing in The Hindu Bureau dated r\lr2r2o23. In the

aforesaid matter, the Hon'ble NGT, principal Bench vide order

dtd 181112024 transfemed the aforesaid matter to the western

Zone Bench, Pune. The Hon'ble NGT, western zone vide order

dated 191212024 directed the Respondent -Board to file reply

affidavit and also to calculate the amount of EDC on account of
damage caused to the environment due to accident.

I say and submit that a News appeared in E-Lokmat on

1711212023 regarding explosion occurred at M/s.Solar Industries

India Ltd, Kh No. 1,3,4,8,29-21,37 -40,70-7 5,7g,7g,g1_g3,

85,124, Chakdoh, Near Bazarganon, Tal-Katoi, Dist -Nagpur.

I say and submit that in order to verify the incidence of explosion

occumed at lWs.Solar Industries India Ltd, the officials of the

Respondent -Board at Nagpur visited to the aforesaid site on the

same day i.e. 1711212023 and observed as under:

a) Industry has obtained Renewal of consent with increase

in capital Investment on 251112022 for manufacture of
Slurry Emulsion Explosives (Finished), Detonators

(Finished) , Penta Erythritol Tetra Nitrate (PETN)

(Intermediate & Finished & captive), pentolitelcast
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Booster (Finished) etc

301612026.

which is valid for a Period uPto

b) The incidence of explosion occurred at HRCPH-2

(HN/[YiRDX Casting and Packing House-2)'

c) The representative of the industry informed that

approximatelyl00kgTNT(Tri.nitrotoulene)consented

product, which was stored in the said building'

d) While checking the readings of both CAAQMS' it was

found that the CAAQMS were not in operation for last

several days and also the said CAAQMS system was not

connected to MPCB & CPCB server etc'

CopiesofRenewalofConsentwithincreaseinCldated

25lll2o22andvisitreportdatedlTl1l2l2o23areannexed

herewith as an Annexure-I and Annexure-Il'

I say and submit that the Officiais of the Respondent Board have

carriedoutAmbientAirQualityMonitoring(AAQM)from

lTll2l2o23tolsll2l2o23attwolocationsfor24hoursinthe

plant premises. fhe results of the AAQM reveals that SOz and

Noxarewellwithinthepermissiblelimits.However,Particulate

Matter-PMto values found exceeding'
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I say and submit that on the basis of non-compliances observed

during the visit, the Respondent -Board has issued Closure

directions on 1711212023 to M/s. Solar Industries India Ltd,

Nagpur and directed them not to restart the production activity

of the affected /damaged section of the industry until they obtain

permission from PE,SO, DISH, MPCB & other concerned

Deparlments and also directed to handle the explosive

contaminated solid waste in the scientific way with the

permission of PESO. A copy of the Closure directions issued to

M/s.Solar Industries India Ltd, Nagpur on 1711212023 is annexed

herewith as an Annexure-I[.

I say and submit that M/s.Solar Industries India Ltd vide reply

dated 3011212023 informed that the process building HRCPCH-

2 is completely collapsed in the accident, TNT present in the

building got exploded. The explosive contaminated soil was

collected from the incident site and destroyed by way of burning

as per ER, 2008 and ashes will be disposed to CHWTSDF. The

unit further informed that the production activity of the affected

building will be stopped as per PESO and MPCB directions.

I say and submit that in order to verif,' the Closure directions

dated 1711212023, the official of the Respondent-Board at
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Nagpur visited to the site of the industry on l2lll2024 and

observed as under:

i) The site of incident building No.HR-CPCH-2 is found

open to the sky and the materials/debris during accident

occurred, is found collected and stored beside the site.

From the record it is observed that explosives

contaminated soil around approximately 1500 kg was

collected and destroyed in the scientific way on

2811212023 as per ER, 2008. However, the ashes around

900 kg is packed in the polythene lined bags is still found

stored at the aforesaid site for further scientific disposal

through CHWTSDF.

ii) The building scrap material is found stored open to sky

nearby the incident site in the industry premises'

iii) No activity was found at the said site. A copy of the visit

reporl dated l2lll2o24 alongwith photographs ate

annexed herewith as an Annexure-IV.

I say and submit that in order to calculate the amount of EDC on

account of damage caused to the environment due to the above

accident, the Respondent-Board has requested NEERI,

Visvesvaraya National Institute of Technology (VNIT), Nagpur

and Laxminarayan Institute of Technology (LIT), Nagpur to

depute an expert person from their institution for constitution of
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the Expert Committee vide letter dated 31412023 respectively.

MPCB will be the Nodal agency of the said Expert Committee.

Copies of the communications dated 31412024 addressed to

NEERI, LIT and \NIT is annexed herewith as an Annexure-V

collectively.

So-lemnly affirmed on this ---?------day of --V----ror4 at Nagpur

For
Po11

behalf of Maharashtra
l Board,

{{CITArtid nEs"

Patil)
o cer, Nagpur-I
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Visit Report
General Information

Industry:
Solar Industries India
Limited

Address:
Vill. - Chakodoh, Near
Bazargaon, Amravati
Road, Tq. - Katol, Dist.
- Nagpur- 441501.

Zipcode:
441501

Visited On:
17/12/2023

Consent Status

Validity Of Consent
upto :
30-06-2026

I.E.:
153.0

D.E.:
99 M3/Day

 

Production Details
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Product Name Quantity(As
consent)

Unit(As
consent)

Quantity(Actual) Unit(Actual)

Surry /Emulsion Explosives
(Finished)

156250 MT/A 11230.43 MT/M

Detonators (Finished) 125 Million
Nos./Year

5.115956 Million Nos./M

Penta Erythritol Tetra
Nitrate (PETN)

(Intermediate & finished &
finished & captive)

3000 MT/A 260.4 MT/M

Detonating Fuse (Finished) 150 Million
meter/Y

9.22 Million
meter/Y

Pentolite /Cast Booster
(Finished)

3000 MT/A 293.327 MT/M

SMO intermediates and
finished

9162 MT/A 225.65 MT/M

PIBSA Capitive and finished 6000 MT/A 106.57 MT/M

Calcium/sodium nitrate
melt ( capitive)

3600 MT/A 649.08 MT/M

Dust suppressant 1000 MT/A O MT/M

GI/Cu wire coating 90 Million
Nos./Year

8.957 MT/M

Filling /pressing for filled
shells (capitive)

63 Million
Nos./Year

0 Million
Nos./Year

Lead Azide(capitive) 9 MT/A 0.839 MT/M

Lead styphanate(capitive) 3 MT/A 0 MT/M

ASA mixing and drying
(capitive)

12 MT/A 0 MT/M

HMX and Compounded
product (capitive and

finished)

300 MT/A 12.52 MT/M

RDX compounded products 3000 MT/A 7.130 MT/M

TNT 3000 MT/A 92.7 MT/M

Bulk Emulsion (SME) 125000 MT/A 1380.2 MT/M
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Water & Waste Water Aspect

 Industrial Domestic

Process Cooling  

Generation in
m3/day As per

consent

216 548 138

Actual 162 465 112.5

 

Treatment System

Industrial Domestic

Primary • Neutralization /
Equalization

• Primary
Settling/Sedimentatio

n

--  

Secondary • Activated Sludge
Process

Sewage Treatment
Plant

Tertiary • Presser Sand Filter
• Activated Carbon

Filter

  

Advanced • Reverse Osmosis
• MEE

• Ultra filtration

  

 

Disposal
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Industrial Domestic

-- --

-- On Land for gardening : 99

Recycle : 153 --

-- --

-- --

Total: 153.00 Total: 99.00

Remarks/Observation

Disposal as per
consent

Yes Yes  

Operation &
Maintanance

Average Average  

Online Monitoring System (Water)

Online Monitoring System Applicable

Whether Online Monitoring System Installed Installed CPCB Connectivity

Remote calliberation applicable Yes

Sensor Properly Placed Yes

Electric Meter Details

Separate Electrical Meter Provided Yes

Meter Reading 96580.00

Last JVS Details

 Industrial Domestic  

Date of collection 20-10-2022 01-12-2021  

Payment details  
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Amount 30409 5060  

Date 29-10-2022 29-10-2022  

JVS sample collected for water:  Yes

Source: Parameter: Standard Prescribed:

Conductivity

Air Pollution Aspect

Source Process/Fu
el Burning

Fuel Name Fuel
Quantity

Fuel
Unit

Pollutants Control
Equipment
Installed

Stack
Height(mtr

s)

1 Fuel Burning Coal 350 Kg/hr TPM, SO2 30

1 Fuel Burning Coal/agrowS
te 509 Kg/hr TPM, SO2 30

1 Fuel Burning Coal/AgrowS
te 1200 Kg/hr TPM, SO2 30.0

3 Fuel Burning Coal/briquet
te 300 Kg/hr TPM, SO2 30.5

5 Fuel Burning HSD 84.0 Kg/hr TPM, SO2 4.0

5 Fuel Burning HSD 125 Kg/hr TPM, SO2 5.0

5 Fuel Burning HSD process
scrubber Kg/hr TPM, SO2 4.50

5 Process electricity scrubber NA NOX 11

Remarks / Observation:

Online Monitoring System (Stack)
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Online Monitoring System (Stack) Applicable

Whether Online Monitoring System Installed Installed

Remote calliberation applicable Yes

Sensor Properly Placed Yes

Whether proper stack monitoring facility exists Yes

Whether calliberation facility exist Yes

Online Monitoring System (Ambient Air)

Online Monitoring System (Ambient Air) Applicable

Whether Online Monitoring System Installed Installed

JVS Details

JVS sample collected for Air:  Yes

Source: Parameter: Standard Prescribed:

Fluoride 0

 

Legal Section

Whether unit complied: Yes

Complaint (If any):

Complaint (If any):

 

Hazardous Waste Management (Last consent details)
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Categ
ory

No. &
type

Quan
tity
as
per

conse
nt

Meth
od of
Dispo
sal as
per

conse
nt

Actua
l

dispo
sal

Total
Quan
tity

dispo
sed
(as
per

FORM
4)

Quan
tity

dispo
sed
at

CSWT
SDF

Quan
tity

dispo
sed
for
co-

proce
ssing

Quan
tity

dispo
sed
by

acutu
al

user

Last
Dispo

sal
date

Last
Dispo

sal
quant

ity

Unit

35.3 155 CHW
TSDF

10.41 0.00 0.00 0.00 0.00 17-11
-2022

10.41
0

MT/A

 

Non Hazardous Waste Management

Name of
waste

Quantity as
per consent

Method of Disposal as
per consent

Last Disposal
date

Last
Disposal
quantity

Unit

Fly Ash 575 Sale To Brick
Manufacturers

24-05-2023 8.97 MT

 

Tree Plantation

Total plot Area in
sq.mtr:

2032938

Built up Area in
sq.mtr:

71955

Green Belt Area Sq.
mtr: 690536

Plantation Done in no: 41950

Proposed Plantation: 5000

 

Statutory Submissions

Submitted upto: Paid upto:  

Hazardous Waste
Annual Returns

08-05-2023 -  

Environment
Statement Report

28-09-2022 -  

Previous Legal Action

87



Page 8 of 8

Action Initiated Date 01-06-2022

Specific Compliance APC, industry submitted reply

 

CREP Compliance

Unit falls under CREP
guidelines

 

Bank Guarantee Details

BG Imposed: Yes

BG Imposed Against:

Number(Only for
Directions):

consent conditions

Bank Guarantee Imposed for BG submitted Bank Guarantee No Date Validity

As per consent conditions 25/-
Lakhs towards O & M of PCS
and compliance of consent &

EC conditions

yes 00481000024 09
02-11-2020 31-10-2021

 

Additional information

The said unit was visited in r/ o accidental incidence of explosion at HRCPH-2 ( HMY/ RDX casting
and packing house-2) During TNT serving activity , as ind representative Dr. S.K.Sharma ( GM
Tech) reported aprox 100 kg TNT ( Tri- nitrotoulene ) was stored in said building , during visit check
the readings of both CAAQMS it found that CAAQMS not in operation from last several days , also
said CAAQMS system not connected to MPCB and CPCB server , carried out AAAQ monitoring at
two location for 24 hr in plant premises , the large quantum of debrries I.e. broken building
material having explosive contamination found at explosion location and 9 persons is died in
explosion, regular water showing found at accidental spot , industry shall handle solidwaste
contaning exposive waste in a scientific way with the permission of Explosive Dept. and as per
PESO guidelines, industry shall not restart production activity going on in HRCPH-2 building unless
and until obtain permission from PESO and MPCB, Industry shall not start operation / activity
without checking or connection of utility , submit stability certification from PESO , and submit
compliance time to time.
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Website
e-mail
Fax
Phone

mpcb.gov.in
ronagpur )mpcb.gov.in
256085 1

2565308 , 2560139

:' R gional Office,
', Sth Floor, UdYog
,,, Bhawan, Civil

Lines, Nagpur.-
440 00 1.

*Your senrice is our dutY"
c Gq)Lo-1

To,
Dr. Atul N. VaidYa,
Director, CSiR-NEERI,
Nagpur.

Sub:- Nominate the one expert member for formation of committee for decided

environmental compensation in respect of incidence happened at

M/s. Solar Ind'ustries India Limited on 17 l12l2023'

Ref:-1.Hon'bleNGTOrdetNo.28l2024(WZ)dtdt9l02l2024'
2.CPCBMethodoloS,forAssessingEnvironmentalCompensation.
3.TherecommendationreceivedfromHQaboveformationofcommittee

on O1 l04l2024'

Sir,

' As per above referred subject Honble NGT had directed to calculate the

amount of EDC (Envirpnmental Damage compensation) on account of damage

caused to the environment due to the accident by M/s Solar Industries India Limited

on dtd 17ll2l2o23. A1so, as per CPCB MethodoloSr for Assessing Environmental

Compensation has recomm nded that in the instances i'e' d' e & f the environmental

compensations may contain two parts - one required providing immediate relief and

other long-term measures such as remediation' In all these cases' {e]ait 
investigation

is required from expert institutions / organization based' on which environmental

compensation will be decided'

Hence Board. had d'ecided. to constitute the, expert committee for detail

investigation and calculation of EDc. Hence it is requepted to provide name'

designation along with mobile no. &. email id' of expert person from your institute so

as this office willbe able to constitute a committee'

The Sub-Regional Officer'

nod,al officer of that committee"

M.P.C. Board, Bhand,ara Mr. K.P" Pusadkar is the

(Hema Deshpande)
Regiond Officer, Nagplrr'

Joint Director (wPc) , M.P.c. Board, Mumbai'
Copy submitted to:-

copy to:- 1. sub-Regional Officer, M.p.c. Board, Nagpur-I.

2. Sub-Regional Officer, M.P.c. Board, Bhandara

Re

No. MPC/NRO/ 0 B I 2- e) L\
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MAHARASHTRA POLLUTION CONTROL BOARD
Regional Office. Naqpur

Website : mpcb.gov.in
e-mail : ronagpvr@mpcb.gov"in
Fax : 256085 1

Phone : 2555308 , 2560 139

stYour senzice is our duty"
No. MPC/NRO/ | ") 2 c,> z Date:-

Regional Office,
5th Floor, Udyog
Bhawan, Civil
Lines, Nagpur.-
440 00 1.

oll ,Lrl zoz-q

To,
The Director
Laxminarayan Institute of Technolory,
Amravati Road, Nagpur.

Sub:-.Nominate the one expert member for formation of committee for decided
environmental compensation in respect of incidence happened at
M/s. Solar Industries India Limited on 17 ll2/2O23.

Ref:- 1. Honble NGT Order No.2812024 (WZl dtd 19l02l2024.
2. CPCB Methodologr for Assessing Environmental Compensation.
3. The recommendation received from HQ above formation of committee

on OI /0412024.

Sir,

As per above referred subject Hon'ble NGT had directed to calculate the
amount of EDC (Environmental Damage Compensation) on account of damage

caused to the environment due to the accident by M/s Solar Industries India Limited
on dtd 171L212O23. Also, as per CPCB Methodologr for Assessing Environmental
Compensation has recommended that in the instances i.e. d, e & f the environmental
compensations may contain two parts - one required providing immediate relief and
other long-term measures such as remediation. In all these cases, detail investigation
is required from expert institutions f organizatton based on which environmental
compensation will be decided.

Hence Board had decided to constitute the expert committee for detail
investigation and calculation of EDC. Hence it is requested to provide na.rne,

designation along with mobile no. & email id. of expert person from your institute so

as this office will be able to constitute a committee.

The Sub-Regional Officer, M.P.C. Board, Bhandara Mr. K.P. Pusadkar is the
nodal officer of that committee.

(Hema Deshpande)
' Regional Officer, Nagpur.

Copy submitted to:- Joint Director (WPC), M.P.C. Board, Mumbai.

Copy to:- 1. Sub-Regional Officer, M.P.C. Board, Nagpur-I.
2. Sub-Regional Officer, M.P.C. Board, Bhandara
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MAHARASHTRA POLLUTION CONTROL BOARD
Regional Office. Naqpur

Website
e-mail
Fax
Phone

mpcb.gov.in
ronagpur@mpcb.gov.in
256085 1

2565308 , 2560 139

,,,,, Regional Office,
,,;.,, sth Floor, Udyog
':.," Bhawan, civil

l'fo'?;olas,ur 
-

Date:- u] ) oLtl -"-\
ttYour senrice is our duty"

No.MPC/NRO/ OS\zozL1

To,
The Director,
Visvesvaraya National Institute of Technolory,
Nagpur-4400 10.

Sub:- Nominate the one expert member for formation of committee for decided
environmental compensation in respect of incidence happened at
M/s. Solar Industries India Limited on 17 /1212023.

Ref:- 1. Hon'ble NGT Order No. 2812024 (WZ) dtd 19l02/2024.
2. CPCB Methodologr for Assessing Environmental Compensation.
3. The recommendation received from HQ above formation of committee

on Ol /04 /2024.

Sir,

As per above referred subject Honble NGT had directed to calculate the
amount of EDC (Environmental Damage Compensation) on account of damage

caused to the environment due to the accident by M/s Solar Industries India Limited
on dtd t7/12/2023. Also, as per CPCB Methodolog, for Assessing Environmental
Compensation has recommended that in the instances i.e. d, e & f the environmental
compensations may contain two parts - one required providing immediate relief and

other long-term measures such as remediation. In all these cases, detail investigation
is required from expert institutions / organization based on which environmental
compensation will be decided

Hence Board had decided to constitute the expert committee for detail
investigation and calculation of EDC. Hence it is requested to provide narne,

designation along with mobile no. & email id. of expert person,from your institute so

as this office will be able to constitute a committee.

The Sub-Regional Officer, M.P.C. Board, Bhandara Mr. K.P. Pusadkar is the
nodal officer of that committee.

(Hema Deshpande)' Regional Officer, Nagpur.

Copy submitted to:- Joint Director (WPC), M.P'C. Board, Mumbai'

Copy to:- 1. Sub-Regional Officer, M.P.C. Board, Nagpur-I.
2. Sub-Regional Officer, M.P.C. Board, Bhandara
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